I N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTl ON

CRIM NAL APPEAL NO. 2071 OF 2009
(@SLP(CRL.)NO 7665 OF 2009)

MD. JABIR @ JHABO ... APPELLANT(S)

VERSUS

STATE OF Bl HAR ... RESPONDENT( S)

ORDER
Leave granted.
Heard bot h si des.

The appel | ant has been convicted for the offence commtted
under the Arnms Act and was sentenced to undergo five years
I mpri sonment . W are told that he had already undergone 3% years
i nprisonment and the appeal is still pending before the Hi gh Court.
Even then the Hi gh Court refused to grant bail, pending appeal. W
direct that the appellant be released on bail on executing bail
bonds to the satisfaction of Fast Track Court NO 2, Minger in Patna,
Bi har, pendi ng appeal before the H gh Court.

Crim nal Appeal is disposed of accordingly.

.................. cJl
(K. G BALAKRI SHNAN)

................... J.
(P. SATHASI VAM

NEW DELHI ;
9TH NOVEMBER, 2009



